351  Appropriation
(No, 2) Bill

PROF. MADHU DANDAVATE
(Rajapur): He referred to priorities,

SHRI YESHWANTRAO CHAVAN:
He himself has replied to that. Gov-
ernment has accepted the position
that priority would be given to public
transport and that certainly is the
approach accepted by the Planning
Commission. I think this reply is
enough. He himself would have re-
plied.

SHRI PILOO MODY. Instead of
making baby cars, you should make
jumbo buses.

SHRI YESHWANTRAO CHAVAN:
These are suggestions in detail which
could be considered. As far for the
principle, I have already cxplained the

position and I have nothing more to
add.

MR CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service<
of the financia] year 19873-74 e
taken into consideration.”

The motion was adopted
MR. CHAIRMAN: The question is:

“That Clauses 2 and 3, the Sche-

dule, clause 1, the Enacting For-

mula and the Title stand part of
the Bill”

The motion was adopted.

Clauses 2 and 3. the Schedule,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI YESHWANTRAO CHAVAN:
I move:

“That the Bill be passed.”
MR CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted,
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MR. CHAIRMAN: We shall now
take up Private Memerbs' Bills ond
Resolutions.

16.20 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

SHRI J. MATHA GOWDER (Nil-
giris): Sir, I beg to move:

“That this House do agree with
the Twenty-sixth Report of the
Commttee on Private Members'
Bills and Resolutions presented to
the House on the 25th April, 1873."

MR. CHAIRMAN: The question is:

“That this House do agree with
the Twenty-sixth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 25th April, 1973.”

The motion was adopted.

16.21 hrs

—

RESOLUTION RE ABOLITION OF
RAJYA SABHA-—contd.

MR. CHAIRMAN: Now, we shall
take up further discussion of the fol-
lowing Resolution moved by Shri
Bibhut: Mishra on the 30th March,
1972: —

“This House directs the Govern-
ment to bring forward a Bill to
amend the Constitution to provide
for the abolition of Rajya Sabha".

Only 25 minutes remain.

SHRI SAMAR MUKHERJEE
(Howrah): If my resolution is allow-
ed to be moved, sometime may have
to be given. I shall make my speech
Jater on. 1 am asking for the time
just to move my Resolution.



